
ACT No. XI1 OF 1935. 

[PASSED BY THE INDIAN L~~GISLATURE.] 

(Received the  assent of the  Governor General o n  the  30th  
September ,  1935.) 

An Act to amend certain enactments and to repeal certain 
other enactments. 

W HEREAS it is expedient that certain amendments should 
be made in the enactments specified in the First Schedule; 

AND WHEREAS it is also expedient that the mactrnent3 speci- 
fied in the Second Schedule, which are spent or have otherwise 
become unnecessary, or have ceased to be in force othernke 
than by expressed sp,ecific repeal, should be expressly and 
specifically repealed ; 

It is hereby enacted as foliows :- # 

1. This Act may be called the Repcaling an3 Amending Act, Sborttitle. 
1935. 

2. The enactn1ent.s specified in the First Schedule are Amendment 
of certain hereby amended to the extent and in the manner menlioned enactments. 

in the fourth oolumn thereof. 

3. The enactments specified in the Second Schedule are 
hereby repealed to the extent mentioned in the fourth column enactments. 
thereof. 

4. The repeal by this Act of any enactment shall not affect Savings. 

any Act or Regulation in which such enactment has been 
applied, incorporated or referred to; and this Act shall no: 
affect the validity, invalidity, effect or consequences of any- 
thing already done or suffered, or any right, title, obligation 
or liability already acquired, accrued or incurrccl, or any rclncdy 
or proceeding in respect thereof, or a:>?- release or discharge of 
or fro111 any debt, penalty, obligation, liability, claim or clelnand 
or any indcrnnity already grantcd, or the proof of anx past act 
or thing; nor shall this Act affoct ally principle oi. 1 ~ l le  of law. 
or cstnblished jurisdiction, form or course of plcadillp. practice 



Repealing and Amending. 

nor shall the repeal bj this Act of any enactment revive 
restore any jurisdiction, office, custom, liability, right, title, 
privilege, restriction, exemption, usage, practice, procedure or 
other matter or thing not now existing or in force. 

, 
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Repealing and Amending. 

THE FIRST SOm,DULE. 

AMENDMENTS. 

(See section 2 . )  

Year. I NO. 1 Short title. I Amendments. 
1 1  2 3 4 

I I 
Acts of the Indian Legislature. 

XXI 

I1 

The Indian Inconle-tax 'In sub-section ( 9 )  of sec- 
Act, 1922. I tion 18, after the words 

payment of interest " I the words " or dividends " 
1 shall be inserted, and for 

t the words " the intereat 

! is paid I '  the words,:' auoh 
I payment is made shall 
I be subslituted. 

The Indian Merchant ! In  clause (e) of sub-section 
Shipping Act, 1923. ' (1) of ::&ion 146, for the 

I words native passenger 
I ahips " the words " un- 
I hert.hed passenger s h i p ~  " 1 shall be subafituted. 
I 

The Cantonments In section 2,- 
1921. 

omitted ; and 
( b )  after clause (xxiv) 

the following clause 
shall be inserted, 
namely :- 
" (xxiva) 'Officer Com- 

manding 
i 

the 
station ' means the 
military offioer 
for the time being 
in command of the 
forces in a canton- 
ment, or, if that 
officer is the 
O f f i c e r  Com- 
manding the 
District or Officer 
C o m m a nding-in- 
Chiof, the Con. 
mand, the mili. 
tary officer who 
qould be in com- 
mand of those 
forces in the 
a b s e n c e  of the 
O f f i c c r  Corn- 

/ m a n d i r r  g the 

i District arid Officer 
I C o rn 111 n 11 ding-ii 

i C h i e f , the Com- 
lxa~ici :" . 

-- 
3 
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1 OF 1935.1 H e  pooling and Amending. 

No. 
2 

-.- 
i 

' Regulations+~ntd. 
i 
1 The North-West Pron- 1 The whole. 
I tier Provinco Security 
1 (Amendment) Regab- 
1 tion, 1925. i 

I The British Baluchistan 

1 Security (Ameudment) 
Regulation, 1926. 

The whole. 

The Manpur Laws The whole. 
Itegulation, 1926. I 

The Manpur Exoise The whole, 
Regulation, 1926. 

i 
The Manpur Land and 

Revenue Regulationp 
1927. 

Tho North-West F b n +  
tier Province Seourity 
(Amendment) Reguh- 
tion, 1928. 

The British Baluchistan 
S e c u r i t y  (Amend- 
ment) A o g u l a t i o n ,  
1928. 

The whole; 

The wholo; 

THO 

The Manpur h w a  1 The wholo., 
(Amondmeut) Reyllu- 
tiun, 1930. 


